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@JUDGMENTTAG-ORDER

1. Delay condoned.

2. Feeling aggrieved by refusal of the National Consumer Disputes Redressal
Commission to condone 162 days'' delay in the filing of revision against the order of
the State Consumer Disputes Redressal Commission, the petitioners have filed this
petition.

3. We have heard learned counsel for the petitioners and carefully perused the
record.

4. The State Commission took into consideration the default committed by the
respondent in paying the balance amount in lieu of allotment of MIG flat on
hire-purchase basis but held that the petitioners were guilty of deficiency in service
and directed them to hand over possession of the flat subject to payment of Rs.
15,15,508/-.

5. The National Commission dismissed the revision as barred by time by recording
the following observations:



"The only reason given for condonation of delay is that the instructions for filing the
revision petition were given on 9.6.2011. Office of the counsel was contacted in the
second week of December 2011 and the revision petition was filed after getting the
documents translated in English on 27.1.2012. We are not satisfied with the cause
shown. Delay between 9.6.2011 when the instructions were issued for filing the
revision petition and December 2011 when the counsel for the petitioner was
contacted to file the revision petition has not been explained. Day to day delay has
to be explained. Application for condonation of delay is dismissed. Consequently,
the Revision Petition is dismissed as barred by limitation."

6. In our view, the discretion exercised by the National Commission for declining the
petitioners'' prayer for condonation of delay does not suffer from any legal infirmity
and the possibility of this Court forming a different opinion in the matter of
condonation of delay cannot justify interference with the impugned order under
Article 136 of the Constitution.

7. The special leave petition is accordingly dismissed.
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